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SailiMyl (St.)
Start B an Buna: Since X come frccn 

■a nndw developed State, there is a 
tadeaqr on the part of the Chair to 
neglect peoples coming from an under­
developed state like Assam. That ia 
uqr complait

9 b . Depety-Speaker: A  highly so­
phisticated peison like 70a should not 
make such an observation, simply be­
cause you happen to come from a par­
ticular constituency. This is not being 
fair either Co your constituency or to 
your State.

8hrt K. K. Nayanar (Palghat): Sir, 
on a point of order. What have discus­
sed this issue for the last IS minutes.
I raised this question three times but 
you did not allow me to 11k a ques­
tion. Now thi» discussion has been 
going on for 15 minutes. If only you 
had allowed one question each to some 
members, this would have been over 
In no time. The hon. Minister has 
submitted a report, which gives one 
version. V a  want to know tne other 
version also. At the same time, we 
want to express our opinion about that 
report. Why could you not allow that? 
Already 20 minutes have been spent. 
It would have beeen ovr earlier if you 
had allowed quetltooa.

Hr. l>epBty-8Pemke»t There is no 
question of side here. The Minister 
has given an objective asaessmeent of 
the situation.

gbr K. X . NftyaMK Bow can we 
rely on fhstt

m m  a  ra n irrp r - (lCettur): How 
mti you say that it la objective?
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Mr. Dtpsiy-Speaker: m at will be 

raised later on. Not an a point of 
order You can mention it when 1 
have permitted a discussion. Not 
now.
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Mr. Deputy -Speaker -. There is no 

point of order. We wiu now take UP 
the next item. Shri P. C

14.4s h n
CORRECTION o f  a n s w e r  TO S.Q. 

No. 541 RE. PRICE o r  STEEL 
AFTER DECONTROL 

The MlaMer of State la the Mtnle- 
try of Steel, Mines and Metals (Shri 
P. C. SetM): In my reply to Starred 
Question No. 541 given in Lok Sabha 
on 16th June, 1987 I have stated as 
follows:
(Price of standard categories in rupees per 
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[Shri P. C. Sethi]
There m i an error in the Joint Plant 1- 5-67 which has since been corrected by

Committee price announcement dated them. The correct position i> ai under :—

7289 Election* to JUNE 33, 1M7 CWMnlB m  TWO

Item Price before Price after Increase in Percentage of
1- 5-57 3-5-67 price increase

(f. o. r. nil (f. o. r. nil
head station) head aution)

Whul Sr Tyrtt •
New Design liHii I35<> 7° 5
Old Design . 1140

A*Us*
N'eiv Design . 1394
Old Design 1109

»F. O. R. Work 
Shri S. S. Kotluari (Mandsaur): Mr. 

Deputy-Speaker. I have to say some­
thing on this.

Mr. DeVntr-Spcakcr: He has cor­
rected himself. You can raise it on 
some other occasion, not now.

14 M  hr*.

ELECTIONS TO COMMITTEES
(i) C om * Board

The Deputy Minister In the Minis­
try of Commerce (Shri 8hal 
QawibDi  Sir, on behalf of Shri Oinesh 
Singh, I beg to move the following:

“That in pursuance of sub-sec­
tion (2)(b) of Section 4 of the 
Coffee Act, 1942, the members of 
Lok Sabha do proceed to elect, in 
such manner as the Speaker 
may direct, two members from 
among themselves to serve as 
member* of the Coffee Board for 
a term of three years, subject to 
the other provisions of the said 
Act."

Mr. Depoty-Speaker: The question
Is:

“That in pursuance of sub-eec- ' 
tion (2) (b) of Section 4 of the
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Coffee Act, 1942, the member* of 
Lok Sabha do proceed to elect. In 
such manner as the Speaker 
may direct, two members from 
among themselves to serve as 
members of the Coffee Board for 
a term of three years, subject to 
the other provisions of the said 
Act.”

The motion wo* adopted.
(ii) Rimrat Boami

Shri Shall Qureshi: Sir, on behalf of
Shri Dinesh Singh, I beg to move the 
following:

“That in pursuance of aub-eec- 
tion (3) (e) of Section 4 of the 
Rubber Act, 1947, the members of 
Lok Sabha do proceed to elect, in 
such manner as the Speaker may 
direct, two member* from among 
themselves to serve as members of 
the Rubber Board for a term of 
three years, subject to the other 
provisions of the said Act.”
Mr. Deputy-Speaker: The question 

is:
“That in pursuance of sub-sec­

tion ( » ( e )  o f  Section 4 of the 
Rubber Act, 1M7, the membera of 
Lok Sabha do proceed to elect, in 
■nch manner as the Speaker mar 
direct, two members from ***»"**f  
themselves to serve as mewbare of-


